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v e r s u s

S h r i K .P .S i n g h  and  o t h e r s . R e sp o n d en ts ,

H o n . M r .J u s t i c e  U .C .  S r i v a s t a v a ,  V .C ,  

H o n . M r . IC. Qb a w  a . A  dm. Mem ber.

(H o n . M r . J u s t i c e  U . C .  S r iv a stav si/ V .C * )

The  above  contem pt a p p l ic a t io n  h a s  been  f i l e d  ■

b y t h e  a p p l ic a n t  f o r  a l le g e d  non c o m p lian c e

in t e r im

o f  t h e /o r d e r  p a s s e d  by  t h i s  T r ib u n a l  on 2 0 . 9 . 9 1  in  

O .A .N o .  3 8 3 / 9 1  and  as s u c h  , a c c o r d in g  to  th e  a p p l ic a n t s

th e y  are  g u i l t y  o f  com m itting  c o n ts n p t  o f  t h i s  T r i b u n a l 's

o r d e r  and  th a y  a r e  to  b e  p u n is h e d .  T h e  in t e r im  ordeff 

vjcs to  the e f f e c t  t h a t  i n  cas©  t h e  j u n i o r s  to  the

a p p lic e jits  h a v e  been  r e t a i n e d  in  s e r v ic e s /  a p p lic a n t

s h a l l  a ls o b e  r e t a i n e d  in  s e r v ic e  as S u b s t i t u t e  and

t h e r e fo r e ^  h i s  s e r v ic e s  s h a l l  no t  be t e r m in a t e d .

2 . T he  c o n t e n t io n  o f  t h e  a p p lic a n  -s i s  t h a t  the

r e s p o n d e n t s  are  Kno-wlingly and d  e l i b e r a t e l y  not a l l o w in g

th e  a p p l ic a n t s  to do  w ork vjhile  t h e i r  j u n i o r s  are  b e in g

a llo w e d  to c o n t in u e . T h e  m ain  c o n ta n n o r  D r .  R a j a  B .

t o

P r a s a d  s t a t e d  6n  1 7 . 9 . 9 2  t h a t  no j u n i o r / _ i h e  a p p l ic a n t  

h a s  b e e n  d e t a i n e d  in  s e r v ic e  and  t h e  o th e r  contam nors 

a ls o  s t a t e d  thsit no j u n i o r  pa: son h as  b een  w o rk in g  as 

s u b s t i t u t e .  I n  t h e  c o u n te r  a f f i d a v i t  a lso  i t  h as  been
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Stated t h a t  no  j u n i o r  t o  the a p p l ic a n t  i s  w o rk in g .

A f t e r  r e c o r d in g  o f  t h e  s t a t ^ e n t  and  f i l i n g  o f  c o u n te r  

a f f i d a v i t ,  no  o th er  a f f i d a v i t  h as  been  f i l e d  by  t h e  

a p p l ic a n t s  c o n t r o v e r t in g  t h a t  ju n iQ r s  w ere  ^allow ed to 

VD r k .

4 .  In  view  o f  the sta tem en t  g iv e n  by 'the allesged 

contem no rs  no  c o n t a n p t  i s  m ade o u t ,A c c o r d in g l y , t h i s

ajp p lication  is d is m is s e d  and no tices  a r e  d is c h a r g e d  

w it h  t h e  o b s e r v a t io n s  t h a t  in  c a s e  t h e  statem ent 

g iv e n  by -tlrie contem nors i s  found  to b e in c o r r e c t , i t  

s i l l  b e  open  fo r  the  a p p l ic a n t s  to approach  t h e  T r i b u n a l .

No o rd e r  as t o  c o s t s .

V .C ,

S h a k e e l /- L u c k n o w :D a t e d  2 7 , 1 1 . 9 2 ,

A .


